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employees of Gandhi Darshan have
been sacked and four of the six pa-
vilions in the complex closed, This has
created a feeling of insecurity among
the employees of the Gandhi Darshan,
And now we are talking so much of
Gandhi, this Government is wedded to
him and his policy and his name. It is
reported that the Gandhi Darshan Em-
ployees Welfare Aasociation have been
toid that they should be prepared for
reduction in salary and retrenchment.
The situation is getting serious as a
result of suicide committed by the
wife of one of the Gandhi Darshan
employees who cut her throat with a
kitchen knife because her husband lost
his job. 'The agitation of the emplo-
yees is going on since last so many
days without any tangible result in
sight. The Government’s intervention
in this matter. st least in the name
of Gandhiji, is sought and I plead with
the Minister for Parliamentary Af-
fairs—I do not know whether it is the
Works & Housing Ministry which con-
trols or the Education Ministry which
deals with it.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Education Ministry.

SHRI VASANT SATHE: Then, you
are here very much. I am sure with
your kind heart you will kindly look
into this and try to see that the mat-
ter is resolved and justice is done.

(iii) ReraRTED POLICE FIRINO ON AGRI-
CULTURISTS IN VEDASANDUR VIL-
LAGE IN MADURAI DISTRICT

SHRI R. V. SWAMINATHAN (Ma-
durai): Mr. Deputy Speaker, Sir,
I rise under Rulg 377 on an important
incident that has taken place in Tamil
Nadu,

MR. DEPUTY SPEAKER: You
must read the text.

. SHRI R. V, SWAMINATHAN: Just
& few words, Sir. It has been re-
ported on the 8th that police have re-
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gorted to opening fire on agriculturists
in Vedasandur village in Madurai Dis-
trict, who have been agitating for the
redressa] of their grievances. I do not
know what is the reason for the po-
lice to resort to opening fire and also,
the Army has been called for. I hope
that Government will come forward
with a statement on what has hap-
pened, what is the reason and who
is behind all these things.

(iv) SERVICE CONDITIONS OF TEMPORARY
OFFICERS IN INDIAN RAILWAYS

DR. VASANT KUMAR PANDIT
(Rajgarh): Mr. Deputy Speaker. Sir,
with your permission. under Rule 377
I draw the attention of the House to
a matter of urgent public importance.

Sir, this is @ matter pertaining to
the service conditions of temporary
officers on Indian Railways who have
been recruited by selection through
the UPSC interview, which is one of
the recognised modes of recruitment
laid down by the Establishment Code
and recruitment rules, Every year,
hundreds of such officers are selected
by UPSC as well as for every other
section in other Ministries. These offi-
cerg are suffering in their seniority,,
because they have not been equated
with the direct recruits in the Rail-
ways. ‘

MR. DEPUTY-SPEAKER: You
must read from the written text,
which you have given.

DR. VASANT KUMAR PANDIT:
There are certain important points.
There are court rulings against this.

MR DEPUTY-SPEAKER:  What-
ever you have to say, you should have
glven in writing. You ghould read
whatever you have given in writing.

DR. VASANT KUMAR PANDIT:
There is great stagnation and
frugtration  caused to the tem-
pornry officers on Indian Railways due
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to the wrong interpretation and deci-
gion by the Railway Board, the discris
mination in making permanent and
giving seniority to the officers selected
through interview by the UPSC and
those appointed through direct rec-
ruitment, The decisions have also been
given against the stand taken by the
Railway Board given by the Allahabad
High Court, and again recently uphol-
ding the rights of ‘temporary officers’
as equal to those of direct recruitment,
given by the Supreme Courtin the case
of Patwardhan vs. State of Maharash-
tra. The inaction on the part of the
Railway to respond to the decision
by cancelling the illegal amendment {o
the Establishment Code made during
the period of Emergency, and that too
with retrospective effect, This has to
be remedied, and the early solution
necessary on this jssue, because of
which a large number of officers, over
1000 officers, are suffering in  their
tuture and in their seniority, inspite
of 20 years of good excellent recorded
service.

MR. DEPUTY-SPEAKER: Now we
€o on to the discussion on the Bud-
get.
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MR. DEPUTY-SPEAKER: In regarq

to rule 377, those whose notices have
been accepted, have been called.
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